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* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

%                         Date of Decision: 19.08.2025 

+  CRL.M.C. 4646/2025 & CRL.M.A. 20196/2025 

 MANTUN SAHNI          .....Petitioner 

    Through: Mr. Bishwajit Singh, Advocate  
 
    versus 
 
 THE STATE OF NCT OF DELHI AND ANR      .....Respondents 

Through: Ms. Manjeet Arya, APP for the State 
with SI Suresh Kumar Meena 

 Mr. Prakhar Aditya, Advocate for R-2 
with R-2 in person.  

 
 

 CORAM:          JUSTICE GIRISH KATHPALIA 
     

J U D G M E N T    (ORAL) 
 

 

1. Petitioner seeks quashing of case FIR No. 446/2014 of Police Station 

New Usmanpur, North East Delhi for offence under Section 279/337 IPC on 

the ground that the victim/complainant de facto (respondent no. 2) has 

compromised the dispute with him.  

2. Broadly speaking, the petitioner, while driving his truck in rash and 

negligent manner collided the same against the TSR being driven by 

respondent no. 2, thereby causing minor injuries to the latter by way of a 

jerk. Consequently, on complaint of respondent no. 2 the FIR under 
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consideration was registered.  

3. Learned APP accepts notice and submits that State has no serious 

objection to this petition.  

4. Respondent no. 2 identified by IO/SI Suresh Kumar Meena and 

accompanied with his counsel accepts notice.  

5. I have spoken with respondent no. 2 in Hindi and he states that since 

only some minor injuries by way of a jerk were suffered by him in the 

roadside accident, he has compromised the dispute with petitioner and now 

he does not wish to pursue prosecution of the petitioner.  

6. Having spoken with respondent no. 2/victim, I am satisfied that it 

would be in the interest of justice not to push the parties through trial.  

7. Therefore, the petition is allowed and FIR No. 446/2014 of Police 

Station New Usmanpur, North East Delhi for offence under Section 279/337 

IPC and proceedings arising out of the same are quashed. Pending 

application stands disposed of.  

  

 

GIRISH KATHPALIA 
(JUDGE) 

AUGUST 19, 2025 
‘rs’ 
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